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IA No. 221/2022 IN CP (IB) No. 34/ALD/2021

l. SHRI HARNAM SINGH THAKUR,

HON’BLE MEMBER (JUDICIAL)
2. SHRI SUBRATA KUMAR DASH.

HON’BLE MEMBER

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 3¢

2022, 2:30 pm

NAME OF THE COMPNY

M/S EXPERIS IT PVT LTD V/S MJS |

RIDGELINKS PVT LLTD
UNDER SECTION 9 IBC | _l
COUNSEL APPEARED THROUGH VIDEO CONFERENCING
Sh. Vipul Pandey, Adv. : for the IRP
Sh. Rajeev Ranjan Singh : IRP in person

1A No. 221/2022

CIRP was initiated on 23" May, 2022 and CoC was
It is averred that on 5™ July,
placed on record as annexure no.o,

& ‘@ operational creditor. In the 3
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| G mrecﬁived his fee in the matter.
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A e @ dismissed as withdrawn.

Consequently, moratorium U/s 14 of the Code comes
discharged. Respondent/ Corporate Debtor is released from a
allowed to function independently through its

eftect.
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(Subrata Kumar Dash) -
Member (Technical)

Z ¢ o,/ Keeping in view the submj

ORDER

constituted on 15" June, 2022.
2022 a Memorandum of Understanding, which is

was entered into between Corporate Debtor and the

CoC meeting dated 16™ July, 2022, a resolution has been

ssions made by Ld. Counsel for both the parties, the
wed and CP (IB) No.34/ALD/2021 1S ordered to be

to an end. The IRP/ RP is

[ the rigours of law and is
Board of Directors from immediate

(Harnam Singh Thakur)
Member (Judicial)

3" August, 2022 CERTIFIED TO BE TRUE CC:*Y

Bipul Kumar Tiwari OF ‘

; (Stenographer)
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Sydama Yadav
ssistant Registrar
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